
CENTRAL ADPIINISTRAT I\/E TRIBUNAL
PRINCIPAL BENCH; NEU OELHI.

O.A. No,32 of 1994*

N8U Delhi this the Sev/enth day of Uanuary, 199A,

HON'BLE nR. T.jH SHARrOA, (MEMBER (3).
HQN'BLE MR. B.K. SINGH, MErOBER (A).

y.D, Wshta,
son of Shri G»D» dehta*
Ijorking as Hilk Distribution Officar,
Delhi flilk Schema,
Ministry of Agriculture,
Uest Patel Nagar,
Neu) Delhi-110008,

r/q; AC-III/13-C, Shalimar Bagh,
Delhi. „ 1 1.

,,.Applicant.

(By Advocate ; Shri C.B. Pillai}

W E R S U S

1. Union of India, through
Secretary to the Gpvt. of India,
Deptt. of Animal Husbandry 4 Dairying,
Ministry of Agriculture, Krishi Bhauan,
NEul. DELHI.

2. The General Manager,
Delhi Milk Scheme,
Deptt. of Animal'Husbandry 4 Dairying,
Ministry of Agriculture,
Uest Patel Nagar, Neu Delhi-8.

3. Shri P.N. Sareen,
A.M.D«0.,
Delhi Milk Scheme, Uest Patel Nagar,
NEuJ DELHI-11000B.

,, .Respondents.

ORDER (ORAL)

Hon'ble Mr. J.P.Sharma. Member(3) :

Learned counsel for the applicant uants to

uithdrau the application, uith liberty to file a fresh

one as and uhen he is aggrieved by any order. The
p' *

application is disposed of as uithdraun uith liberty

given to the applicant to assail his grievance uhen the

cause of action arises in his favour.

( B.K.^k^ ) ( O.P.SHARMA )
MEMBER(a) MEMBER (3)

'kalra'
07011994.


